WP(C). No.352/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

03.07.2015

Mr. H.L.Shangreiso, learned counsel appearing for the
respondents No. 4 and 5 prays for further 2(two) weeks’ time
for filing affidavit-in-opposition on behalf of respondents No. 4

and 5.

Prayer is granted.

List this case on 20-07-2015.

JUDGE

S.Rynjah



WP(C). No. 57/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

03.07.2015

As prayed for by learned counsel appearing for the

petitioner, list this case after 3(three) weeks.

List on 24-07-2015.

JUDGE

S.Rynjah



WP(C). No.185/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

03.07.2015

Ms. M. Boragohain, learned counsel, on behalf of Mr. A.
Ahmed, learned counsel appearing for the petitioner prays for

passing over this case for 2(two) weeks.
Prayer is granted.

List this case as a fixed item on top of the list on 20-07-

2015.

JUDGE

S.Rynjah



WP(C). No.219/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

03.07.2015

As prayed for by learned counsels appearing for the

parties, list this case after 3(three) weeks.

List on 24-07-2015.

JUDGE

S.Rynjah



WP(C). No.229/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

03.07.2015

List this case on Tuesday (07-07-2015).

JUDGE

S.Rynjah



MC[WP(C)] No. 121/2015
WP(C). No.99/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

03.07.2015

This is an application filed by the respondent University

seeking the permission to file its affidavit in reply.

2. It is the submission of Mr. S.Sen, learned
counsel appearing for the respondent-University that in the
affidavit-in-opposition filed by the writ petitioner to the
application of the respondent-University for vacation of the
interim order and affidavit in reply of the writ petitioner to the
affidavit-in-opposition filed by the respondent-University, the
writ petitioner had mentioned new facts as to the creation of

one more post of Assistant Registrar.

3. In order to refute the said fact mentioned in the
affidavit-in-opposition filed by the respondent/writ petitioner
to the said application of the respondent-University and also
the affidavit in reply of the respondent/writ petitioner, the
applicant is seeking the permission to file the reply affidavit to
the affidavit-in-opposition filed by the respondent/writ
petitioner to the said application and also the rejoinder
affidavit filed by the respondent/writ petitioner to the

affidavit-in-opposition filed by the respondent/university.

4. Mr. S.Sen, learned counsel appearing for the
respondent-University contended that whatever the facts
mentioned in the affidavit in reply and also in the rejoinder
affidavit of the respondent-University are only the facts
mentioned in the official record/file of the university regarding

creation of posts of Assistant Registrar.

5. The issue in dispute in the present case is required to

be decided basing at the number of posts of Assistant



Registrar in the NEHU. As such, this Court is required to see

the correct picture regarding the number of posts in NEHU.

6. Accordingly, permission sought for in the present Misc.
application is granted. The respondent-University may file the
affidavit in reply to the affidavit-in-opposition filed by the
respondent/writ petitioner to the application filed by the
applicant for vacating the interim order and also affidavit in
reply to the rejoinder affidavit filed by the writ petitioner in the

connected writ petition.

Hence, Misc. application is allowed.

JUDGE

S.Rynjah



WP(C). No.99/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

03.07.2015

Mr. S. Sen, learned counsel appearing for the University
is directed to produce the official file/record for creation of the
posts of Assistant Registrar in NEHU as well as the vacancies
and the incumbents of all the posts of Assistant Registrar of

the University within a week.

List this case on 09-07-2015.

JUDGE

S.Rynjah



